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NOTIFICATION 
New Delhi, the 20th August, 2004 

G.S.R 530(E).—Whereas, by the notification of the 
Government of India in the Ministry of Conimerce and Industry 
(Department of Industrial Policy and Promotion), vide number 
CI.S.R 59(E) dated the 21st January, 2004 (hereinreferred to as 
the said notification), the Central Government prohibited the 
possession, sale and use of intro-glycerine or such other 
substance whether a single chemical compound or a mixture 
ofthe said explosives (explosive of Class 3 Division 1) (herein 
referred to as the said explosive) throughout the country with 
effect from the 1st day of April, 2004; 	. 

And whereas, sizeable stocks of the said explosives 
are still lying with the licence holders under their possession 
either for sale or use and that additional time is necessary for 
the disposal of the existing stock of the said explosives; 

And whereas, the Central Government is of the 
opinion that it is expedient for the security concerns and 
the public safety to dispose of the existing stock of the 
said explosives which are lying with various licence holders 
across the country as this may deteriorate over time and 
may become further dangerous, within a reasonable time; 

Now therefore, in exercise of the powers conferred 
by clause (a) of sub-section (1) of Section 6 of the 
Explosives Act; 1884 (4 of 1884), the Central Government 
hereby extends the time-limit specified under the said 
notification till the lst day of December, 2004 for disposing 
of the stock of the said explosives existing as on 1st day of 
April, 2004 and for that purpose . makes the 'following 
amendment in the said notification namely :— 

In the said notification, for the words, letters and 
figures "the 1st day of April, 2004" the words, letters and 
figures "the 1st day of December, 2004" shall be substituted. 
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